for the DS, It if urged by the ceuncel for the applicants
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Data of order: 30-1-98
FA Ne., 98/94

in
T™ Mo, 1554/86

Union of Inlia and others ee ADplicants
VERS
R.,P. Bhatrldgar ' «+ Respendent

Mr. Minish Bhardari, Ceunsel fer the applicants
Mr, R,N Mathur, Ceunsel for the resporient
CORAM 3

HON' BLE MR, GOFAL l@;.]SH“:‘\, VICE CHAIRMAN

HON' BLE MR,0,P,5HARMA, ADMINISTRATIVE MEMBER

ORDER

PER HON' BLE MR, GOPAL FRISHMNA VICE "‘HF‘-IR AN

- . --—-—--—-—--—-——-—- o e g o e e e w0 > e ——

This is @ Review Application under Fule 17 of the
Central Admiristrative Triban2l (Precedur=) Rules, 1937,
ceeking 2 reviaw of the aorder dated 15-9-94 naseed in

TA No, 1554/26,

2. We have hedrd the counsel €or the dpplicants and
the eounsel for the respsyrdent and héve gone through the

recordz nf the cace,

3. The reviaw of the impugned Adecision is Zought on

the greund that the Tribundl while deciding the TA has
the

committed an errer appRrent en the face ofd?ecord becanse

the @prointment latber was jissued for the DCE ard not

that @ hire perucdl of the order Annszure=2 chows that
the same was issued feor DOSMDCS(E), JFaipur, theough im

the phoetestat cepy of the 22id order, the reesppnident has

- tried to strike sut the alrhabaet 'C' frem DCS but he

)

could noi: de so becdnse DCE is cladrly vicibhla, Thiz Triwnanidl,

therafore, as stiated by the ceunsel for the applicant,
committed @ grave errer te re&d DCE as DS, It ie ilce
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centended thidt the appeointing authority fer the tiéket
collector wis DCS apd it was not the DE, It is alse

stated that en 2Ff«f~A4 another emplayvae was appointed

as ticket collector Al the 5ppointment letter wacs icssued
by the DCS(E) and net by the DS, These documants hive been
placed on reccrd dlengwith this Review Apnlication,

These documents Were apailablae te the @pnlicénte while
eontesting the OA and the €3me hdve new bheen filad alongwith
the Reviaw Application 3nd thece Are dated 29-3-F4 and
26¥6-64. These documant® Vare withheld by the appliqants
for reasons best known te them Znd withhelding of these
documents by the appiicants shows utter lack of di}igence

much less Aue Alligence. It ies neote-worthy th2t the

~dpplicants hiave not A3red to vrndace the @ppointment

letter in recspect of the rzspordent dated 26-6-64 issued

by the concerned @uthority for the rerusdl of the Tribunal;

4, All the peinte raiced by the parties ware duly
examined and concidered while deciding the TA, There

@re limitatiens te the evercica of the nawers of ;eviéw.
?he noWer of review c@nnot he axerecised on the ground that
the Aerision is erroncous on merits, We f£find no substance

in thic Review Apnlication And the same i dismiczed,

Cvdae

(0.pP.% ari&& (Bopal Krishmna)
Member (A) : Vice-Chairman



